ACT No. X. OF 1841,

on the 5th of July, 1841.

AN Act for preseribing the Rules to be observed, in order that ships
or vessels belonging to ports within the territories, under the Govern-
~ ment of the East India Company, or belonging to Native Princes or
States, or their subjects, may become entitled to the privileges of British
ships under a proclamation of the Governor General of India in Council,

- made in pursuance of the Stat. 3d and 4th Vietoria Ch. LVI,

I. Wuereas by a Statute passed in_the 3d and 4th years of Her
- Majesty Queen Victoria, entitled * An Act to regulate the trade of
“ ships built and trading within the limits of the East India Company’s
* Charter,” it is enacted * that it shall be lawful for the Governor Ge-
“neral of India in Council, by Proclamation, to declare that all ships or
~ * vessels built or to be built within the limits of the Charter of the East
- “ India Company, being owned by Her Majesty’s subjects for whom
- ** the said Governor General in Council has power to legislate, and be-
- “ longing, under the Regulations hereinafter provided for, to any ports
““in the territories under the Government of the said Company, shall be
- *“ deemed to be British ships for all the purposes of trade within the said
“ limits, including the Cape of Good Hope, and the territories and de-
 pendencies thereof ; provided that upon such declaration being made
* the said Governor General in Gouncil shall, and the said Governor
* General in Couneil is hereby accordingly empowered to make Regula-
*“ tions, to be enforced by suitable penalties, concerning the registering,
“ licensing and ascertaining the admeasurement of the tonnage and
* burden, and generally for the trading within the limits aforesaid of
“ such ships or vessels.” And whereas it is further enacted in the same
Statute as follows, that is to say, “ And whereas it may be expedient to
** admit to similar privileges and advantages any ships or vessels belong-
* ing to Native Princes or States in subordinate alliance with, or having
* subsidiary treaties with the East India Company, or owned by subjects
- of any such Princes or States, be it therefore exacted that the Governor
* General of India in Council may by sucl Regulations as aforesaid,
* such regulations being subject as aforesaid, admit to the privileges and
- = advantages of British ships for the purposes of trade within the limits
- = of the Charter of the said Company, including the Cape of Good Hope,
= and the territories and dependencies thereof, or to any of such privi-
- ** leges and advantages, any ships or vessels belonging to such Princes
“ or States, or any of them, or owned by subjects of any such Princes
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¢ or States ; but any such Regulations shall provide for the granting to
< guch ships or vessels fit and convenient licences or passes, and gene-
«¢ rally for the trading within the limits aforesaid of such ships or vessels.”
And whereas in pursuance of such enactments it is expedient to frame
‘such Regulations as are mentioned therein the compliance with which
shall be required in order that ships or vessels may be deemed British
ships, or be admitted to the privileges and advautages of British ships
under such Proclamation as aforesaid ;

.Shipg to é’e re- It is hereby enacted,thatno ship or vessel shall be deemed a British ship
:‘,:ff: ?fi{egisf:;llﬁ'under sach Proclamation as aforesaid (except as regards ships or vessels
registered before the passing of this Act, or having a pass at the time of
passing thereof) unless the person or persons claiming property therein

shall have caused the same to have been registered at some one of the

ports hereinafter mentioned within the territories of the Bast India

Company, and shall have obtained a certificate of such registry from

the person or persons authorised to make such registry and grant such

certificate as hereinafter directed ; the form of which certificate shall be

as follows :

¢ This is to certify, that in pursuance of the Act No. X. of 1841, of
the Governor General of India in Council (here insert the names and
occupation and residence of subscribing owners) having made and
subscribed the declaration required by the said Act and having declared
that (he or they) together with (names, occupations and residence of
non-subscribing owners,) (is or are) sole owner or OWners, in the propor-
tions specified on the back hereof, of the ship or vessel called the (ship’s
name) of {place at which the vessel shall be registered) which is of the
burthen of (number of tons), and whereof (master’s name) is master,
and that the said ship or vessel was (when and where built) and (name
and employment of Surveying Officer) having certified to us, that the
said ship or vessel has (number) decks and (number) masts, that her -
(here insert the measurement as ascertained by the rules hereinafter
mentioned) that she is (how rigged) rigged with a (standing or running} =
bowsprit, is (description of stern) sterned, (carvel or clincher) built, has
(whether any or no) gallery, and (kind of head, if any) head : and the
said subscribing owners having consented and agreed to the above
description, the said ship or vessel called the (name) has been duly
registered at the port of (name of port), certified under our hands af
the Custom House, in the said port of (name of port), this (date) day
of (name of month) in the year (words at length). -

(Signed) ———— Collector or Registrar of Shipping.-

And on the back of such certificate of registry, there shall be an ae=
count of the parts or shares held by each of the owners mentioned and
described in such certificate, in the form and manner following :

Names of several owners within Number of shares held by each

mentioned. owner.
Name .. .. .. SRR RS A G e Thirty-two.
Name..... e S L s R T G R Sixteen,
Name.ooeonornnrsns S IS e e SR ..... Eight.
&e. &e.”’

(Signed) Collector.
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II. Anditis hereby enacted, that the ports at which re
Be made, shall be the ports of Calcutta, Madras,
- 2ad such other places subordinate to the local G

#s such Governments res pectively may, from time to time, declare to be
registering ports under this Act. Provided, that ships or vessels built

&% any place other than any of such ports, shall be allowed to make
their first voyage to any of such ports, being the ports at which it is
datended they shall be registered under a certificate to be granted by
- the principal British Officer at the place where the ship is built, or if

there be no British Officer in authority there, then by three merchants

OF such place, which certificate shall contain all the particulgrs with
i cription of the ships or vessels con-

gistration shall

overnments of India,

- which the ships or vessels respectively shall be

Provided that such ships or vessels so proceeding on their first voyage
as aforesaid shall be deemed British ships only whilst duly prosecuting
such first voyage for the purpose of registry, and if they be not regis-
fered within a reasonable time after their arrival at the port of registry
the owner or owners, or master or other person having or taking the
€command or charge of such ship or vessel shall be liable on information
m any Court of Her Majesty or the East India Company by the Ad-
vocates General of the respective Presidencies to 3 penalty not exceeding
5,000 rupees,

persons authorized to make
es as aforesaid,-shall be the

III. And it is hereby enacted, that the
- such registry, and to grant such certificat
‘persons now authorized to make registry of ships or vessels under
the Statute 3 and 4 W. 4, Ch, 35, and such other or different persons

as the local Governments may from time to time appoint for the ports
under their respective Presidencies.

IV, Anditis hereby enacted, that at every port where registry shall
be made in pursuance of this Act a book shall be kept by the Registering
Officer in which all the particulars contained in the form of the cer-

tificate of the registry hereinbefore directed to be used shall be duly
entered ; and every régi i i

o

1%

¥ear. And such Registering Officer shall forthwith, or within one
month atthe furthest, send to the Government of the Presidency to
which he is subordinate g true and exact copy, together with ~the
sumber of every certificate whicl shall be by him so granted,

V. And it is hereby enacted, that no registr
made or certificate be granted, until the followin
or subscribed before the Registering Officer,
part of the owners of the ship or vessel require

g declaration be made
by the owner or major
d to be registered.

I, A. B, of (place of residence and occupation) do truly declare
that the ship or vessel (name) of (port or place) whereof (master’s
name) is at present master, being (kind of built, burthen, et cetera, as
described in the certificate of the Suveying Officer) was (when and
where) built, and that I the said (A. B.) and the other owners (names
and occupations if any and where they respectively reside) am (or are)
sole owner (or owners) of the said vessel, and that no other person or

persons

anbay, Singapore, try.

Ports of Regis-

Registrars.

Book of Regis-

gistry shall henceforth be Declaration.
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persons whatever hath or have any right, title, interest, share, or pro-
perty therein or thereto; and that I the said (A. B.) and the said
other owners (if any) am (or are) truly and bond fide a subject (or
subjects) of Her Majesty for whom the Governor General of India
in Council has power to legislate, and that no person not being sub-
ject as aforesaid, directly or indirectly, hath any share or part interest
in the said ship or vessel. Provided that if the Registering Officer
shall see occasion to doubt the truth of any of the facts contained in
the above declaration he shall not deem such declaration to be conclu-
sive, but may refuse the registry or certificate, and his discretion exer-
cised in_this behalf shall be subject only to an appeal to the local
Government to which he is subordinate.

VI. And it is hereby enacted, that in case the required number of
joint owners of any ship or vessel shall not personally attend to make
and subscribe the declaration hereinbefore directed to be made and
subscribed, then and in such case such owner or owners as shall per-
sonally attend and make and subscribe the declarations aforesaid, shall
further declare that the part owner or part owners of such ship or
vessel then absent, is or are not resident within twenty miles of such
port or place, and hath or have not to the best of his or their know-
ledge or belief, wilfully absented himself or themselves in order to avoid
the making the declaration hereinbefore directed to be made and sub-
scribed, or is or are prevented by illness from attending to make and
subscribe the said declaration.

VII. And in order to enable the Registering Officer to grant a cer-
tificate truly and accurately describing every ship or vessel to be
registered in pursuance of this Act, and also to enable all other Offisr
cers of Customs on due examination, to discover whether any such'
ship or vessel is the same with that for which a certificate is alleged to
have been granted, it is hereby enacted, that previous to the registering
or granting of any certificate of registry as aforesaid some one or more
person or persons appointed by the local Governments respectively,
taking to his or their assistanceif be or they shall judge it necessary,
one or more person or persons skilled in the building and adweasure-
ment of ships, shail go on board of every such ship or vessel that is. to
be registered, and shall strictly and accurately examine and admea-
sure every such ship or vessel as to all and every particular contained in
the form of the certificate hereinbefore directed in the presence of the
master, or of any other person who shall be appointed for that purpose
on the part of the owner or owners, or in his or their absence by the
sald master, and shall deliver a true and just account in writing of all
such particulars of the built, description, and admeasurement of every
such ship or vessel as are specified in the form of the certificate above
recited to the Officer authorized to make such registry and grant such
certificate of registry as aforesaid ; and the said master or other person
attending on the part of the owner or owners is hereby required to sign
his name also to the certificate of such Surveying or Examining Officer,
in testimony of the truth thereof, provided such master or other person
shall consent and agree to the several particulars set forth and describ-
ed therein. :

VIII. And it is hereby enacted, that from and after the commence-
ment of this Act the tonnage of every ship or vessel required by law to
be registered, shall, previous to her being registered, be measured and
ascertained while her hold is clear, and according to the following rule ;

(that
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{that is to say) divide the length of the upper deck between the after-
of the stem and the forepart of the sternpost into six equal parts.
ﬂths : at the foremost, the middle, and the aftermost of those points
ot division, measure in feet and decimal parts of a foot the depths from
the underside of the upper deck to the ceiling at the limber strake. In
- #he case of a break in the upper deck, the depths are to be measured
~ from a line stretched in a continuation of the deck. Breadths : divide
wach of those three depths into five equal parts and measure the inside
Beeadths at the following points, videlicet, at one-fifth and at four-fifths
 from the upper deck of the foremost and aftermost depths, and at two-
- &iths and four-fifths from the upper deck of the midship depth. Length :
2t half the midship depth measure the length of the vessel from the after-
part of the stem to the forepart of the sternpost, theu to twice the mid-
ship depth add the foremost and the aftermost depths for the sum of the
depths ; add together the upper and lower breadths at the foremost
~@iwision, three times the upper breadth and the lower breadth at the
widship division, and the upper and twice the lower breadth at the after
iwision, for the sum of the breadths ; then multiply the sum of the depths
8y the sum of the breadths, and this product by the length, and divide
e final product by three thousand five hundred, which will give the
‘mamber of tons for register. If the vessel have a poop or half deck, or a
" Beeak in the upper deck, measure the inside mean length, breadth and
Beight of such part thereof as may be included within the bulk-head ;
‘maultiply these three measurements together and dividing the product by
82 4 the quotient will be the number of tons to be added to the result as
‘wsove found. In order to ascertain the tonnage of open- vessels, the
@epths are to be measured from the upper edge of the upper strake.

1X. And itis hereby provided, that in each of the several rules here- Measurement of
efore prescribed, when applied for the purpose of ascertaining the steam vessels.
mage of any ship or vessel propelled by steam, the tonnage due to

enbical contents of the engine room shall be deducted from the total

mage of the vessel as determined by either of the rules aforesaid, and

remainder shall be deemed the true register tonnage of the said

» or vessel. The tonnage due to the cubical contents of the engine

shall be determined in the following manner; that is to say,

sasure the inside length of the engine room in feet and decimal parts

a foot from the foremost to the aftermost bulk-head, then multiply

said length by the depth of the ship or vessel at the midship division

aforesaid, and the product by the inside breadth at the same

sision at two-fifths of the depth from the deck taken as aforesaid, and

side the last product by 92.4, and the quotient shall be deemed the

sage due to the cubical contents of the engine room,

" X. Aud it is hereby provided, that the tonnage due to the cubical Alterations in
mients of the engine room and also the length of the engine room shall quiring new Re-
e set forth in the certificate of registry as part of the description of the gistry.

Wi or vessel, and that any alteration of such tonnage due to the cubical

ents of the engine room, or of such length of the engine room, after

try, shall be deemed to be an alteration requiring registry de novo

in the meaning of the said Act for the registering of ships or

S tonnage of all such ships whether belonging to the United Kingdom laden vessels.
. atherwise, as there shall be occasion to measure while their cargoes
#= on board, the following rule shall be observed and is hereby estab-

wed ; (that is to say,) measure, first, the length on the upper deck
between

XI. Anditis hereby enacted, that for the purpose of ascertaining  Measurement of
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between the afterpart of the steam and the forepart of the stern-posts
secondly, the inside breadth on the underside of the upper deck at the
middle point of the length ; and, thirdly, the depth from the underside
of the upper deck down the pump-well to the skin, multiply these three
dimensions together, and divide the product by one hundred and thirty,
and the quotient will be the amount of the register tonnage of such
ships.

Registered ton- X1 And it is hereby enacted, that the true amount of the register

nage to bemarked- gopnage of every merchant ship or vessel belonging to the United King-
dom, to be ascertained according to the rule by this Act established in
respect of euch ships, shall be deeply carved or cut in figures of at least
three inches in length, on the main beam of every such ship or vessel,
prior to ber being registered.

Country craft XIII. And itis hereby provided, that Counntry eraft employed in

not exceeding 200 coasting voyages not exceeding the burden of 200 tons, may be register-

i ed and the tonnage marked according to rules to be prescribed from
time to time by the respective local Governiments,

Registered ton- X1V. And it is hereby enacted, that whenever the tonnage of any
vagetoberepeated ghip or vessel shall have been ascertained according to the rules herein
ll:?ua:: ?éﬁistii‘.b“' prescribed such account of tonnage shall ever after be deemed the tonnage
of such ship or vessel, and shall be repeated in every subsequent registry
of such ship or vessel, unless it shall happen that any alteration has
been made in the form of burthen of such ship or vessel, or it shall be
discovered that the tonnage of such ship or vessel had been erroneously
taken and computed.

Fraadulentusael KW Andab is hereby enacted, that if such certificate as aforesaid
certificate. shall be sold, lent, or otherwise disposed of to any person Or persuns
whatever than those for whose use it is granted, or shall be made use of
for the service of any other ship or vessel than the ship or vessel for
which it is granted, such certificate shall thenceforth be utterly void,
and the master or any Owner of the ship or vessel who shall be proved
to have sold, lent, or disposed of such certificate or made use of the
same as aforesaid, or shall have concurred in or been privy to the com-
mitting any such offence, shall be liable upon conviction by information
as aforesaid to a penalty not exceeding 10,000 rupees. And in case
such ship or vessel shall be lost or taken by the enemy, burnt, or bro-
ken up, or otherwise prevented from returning to the port at which she
is registered, or shall on any account have lost and forfeited the privi-
leges of a British ship, or shall have been seized and legally condemned
for illicit trading, or shall have been taken in execution for debt and sold
by due process of law, or shall have been sold to the Crown or the Hast
India Company, or shall under any circumstances have been registered
de novo, the certificate, if preserved, shall be delivered up, within one
month after the arrival of the master in any port or place in the territo-
ries of the East India Company to the Registering Officer at such port,
in default whereof the master or any of the owners shall be liable on
conviction by information as aforesaid in a penalty not exceeding 5,000
rupees. And if any person not being such subject as aforesaid shall
purchase or otherwise become entitled to the whole or to any part of
share of or any interest in guch ship or vessel, and the same shall be
within the limits of any port of the territories of the East India Company,
then and in such case the certificate of registry shall within seven days
after such- purchase or transfer of property in such ship or vessel, be
delivered
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delivered up to the Registering Officer at such port, and if such ship or
wessel shall be in any place not within the territories of the East lndia
Lompany when such purchase or transfer of property shull take place,
shen the certificate shall be delivered up within fourteen days after the
arrival of such ship or vessel, or of the master thereof in any port of the
gerritories of the East India Company to the Registering Officer at such
port, in default whereof the master or any of the owners shall be liable on
eonviction before any Justice of the Peace in a penalty not exceeding
5,000 rapees recoverable in manner provided by Aet No. 1L. of 1839.

XVI. And it is hereby enacted. that when and so often as the master
~ of any ship or vessel registered in manner hereinbefore directed shall be
changed, the master or owner of such ship or vessel shall deliver to the
- person or persons hereinbefore authorized to make such registry and
grant such certificates of registry at the port where such change shall
gake place, if it be a port within the territories of the East India Com-
pany, the certificate of registry belonging to such ship or vessel, who
shall thereupon indorse and subseribe a memorandum of such change, and
~ shall forthwith give notice of the same to the proper officer of the port
~ or place where such ship or vessel was last registered pursuant to this
Act, who shall likewise make a memorandum of the samein the book of
pegisters which is hereby directed and required to be kept, and shall
forthwith give notice thereof in like manner as of the original entry. But
~ ¥ the change do not take place in any port within the territories of the
East India Company, then such delivery, memorandum and indorse-
ment shall be made and notice given at the first port within the territo-
sies of the East India Company at which the new master shall arrive
sfter such change. In default of which delivery of the certificate such
wew master or any of the owners shall be liable on conviction before a
Justice of the Peace, to a penalty not exceeding 5,000 rupees recoverable
2= aforesaid.

XVII. And it is hereby enacted, that it shall not be lawful for any
ewner or owners of any ship or vessel, to give any name to such ship or
sessel other than that by which she was first vegistered in pursuance of
shis Act, and that the owner or owners of all and every ship or vessel
which shall be so registered, shall, before such ship or vessel after such
registry, shall begin to take in any cargo, paint or cause to be painted,
in white or yellow letters of a length of not less than four inches, upon
= black ground on some conspicuous part of the stern, the name by
which such ship or vessel shall have been registered pursnant to this Act,
and the port to which she belongs in a distinct and legible manner, and
shall so keep and preserve the same, and that if such owner or owners,
or master or other person having or taking the charge or command of
sach ship or vessel, shall permit such ship or vessel to begin to take in
eargo before the name of such ship or vessel has been so painted as afore-
said, or shall wilfully alter, erase, obliterate, or in any wise hide or con-
ceal, or cause or procure or permit the same to be done, or shall in any
written or printed paper, or other document describe such ship or vessel
by any name other than that by which she was first registered pursuant
to this Act, or shall verbally describe, or cause or procure or permit such
ship or vessel to be described by any other name to any Officer or Offi-
cers of Revenue in the due execution of his or their duty, then and in
every such case the certificate of registry shall thenceforth become utter-
Iy vuid, and such owner or owners, or master or other person having or
h.king the charge or command of such ship or vessel shall be liable on
isformation as aforesaid to a penalty not exceeding 10,000 rupees.

XVIIL
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Name of ship.
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XVIII. And it is hereby enacted, that all and every person and per-
sons who shall apply for a certificate of the registry of any ship or vessel
shall, and they are hereby required to produce to the person or persons
authorized to grant such certificate, a true and full particular under the
hand of the builder of such ship or vessel, orin case the want of such cer-
tificate can be satisfactorily accounted for, then to produce other sufficient
evidence of the proper denowmination, and of the time when and the place
where such ship or vessel was built, and also an exact account of the
tonnage of such ship or vessel, and shall also make and subscribe a de-
claration before the person or persons hereinbefore authorized to grant
such certificate that the ship or vessel for which such certificate is re-
quired 1s the same with that which is so described by the builder as
aforesaid.

XIX. And itis hereby enacted, that if the certificate of registry of
any ship or vessel shall be lost or mislaid, so that the same cannot be
found or obtained for the use of such ship or vessel when needful, and

roof thereof shall be made to the satisfaction of the Registering Officer
of the port at which the ship is registered, such Officer shall and may,
where the certificate shall have been lost or mislaid, permit such ship
or vessel to be registered de novo, and a certificate thereof to be granted.
Provided always that if such ship or vessel be absent and far distant
from the port to which she belongs, or by reason of the absence of the
owner or owners, or of any other impediment, registry of the same can-
not then be made in sufficient time, such Registering Officer shall and
may grant a license for the present use of such ship or vessel, which li-
cense shall for the time and to the extent specified therein, and no longer,
be of the same force and virtue as a certificate of registry granted under
this Act. Provided always that if the certificate of registry shall at
any time afterwards be found, the same shall be forthwith delivered to
the proper Officers of Customs to be cancelled, and that no illegal use
be made of the same, in default whereof the original certificate and the
renewed certificate and license shall thenceforth become utterly void,
and any person wilfully detaining the certificate so required to be can-
celled, ‘or making any illegal use thereof, shall be liable on conviction
before any Justice in a penalty not exceeding 5,000 rupees recoverable
as aforesaid. :

XX. And whereas it is not proper that any person under any pre-
tence whatever should detain the certificate of registry of any ship or
vessel, or hold the same for any purpose other than the lawful use and
navigation of the ship or vessel for which it was granted, it is therefore
hereby enacted, that in case any person who shall have received or ob-
tained by any means or for any purpose whatever the certificate of the
registry of any such ship or vessel (whether such person shall claim to
be the master or to be the owner or one of the owners of such ship or
vessel, or not,) shall wilfully detain and refuse to deliver up the same to
the proper Officers of Customs, for the purposes of such ship or vessel,
as occasion shall require, or to the person or persons having the actual
command, possession, and management of such ship or vessel as the
ostensible and reputed master, or as the ostensible and reputed owner
or owners thereof, it may and shall be lawful to and for any such last
mentioned person to make complaint on oath of such detainer and re-
fusal to any Justice of the Peace residing near to the place where such
detainer and refusal shall be, and on such complaint the said Justice
shall and is hereby required by warrant under his hand and seal, to
cause the person so complained against to be brought before him to be

examined
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examined touching such detainer and refusal, and if it shall appear to
the said Justice on examination of such person or otherwise the said
certificate of registry is not lost or mislaid, but is wilfully detained by
the said person, such person shall be subject on conviction before such
Justice to a penalty not exceeding 1,000 rupees, recoverable as aforesaid,
and the said Justice shall, and he is hereby required to certify the afore-
said detainer, refusal, and conviction to the person or persons who grant-
ed such certificate of registry for such ship or vessel who shall on the
terms aud conditions of law being complied with make registry of such
ship or vessel de novo, and granta certificate thereof conformably to law,
notifying onthe back of such certificate the ground upon which the ship
or vessel was so registered de novo; and if the person who shall have
detained and refused to deliver up such certificate of registry as aforesaid,
or shall be verily believed to bave detained the same, shall have abscond-
ed so that the said warrant of the Justice cannot be executed upon him,
and proof thereof shall be made to the satisfaction of the Registering
Officer of the port at which the ship or vessel was registered, it shall be
lawful for the said Officer to permit such ship or vessel to be registered
de novo, or otherwise, in his discretion, to grant a license for the present
uge of such ship or vessel in like manner as is hereinbefore provided in
the case wherein the certificate of registry is lost or mislaid.

XXI. And itis hereby enacted, that if any ship or vessel after she
shall have been registered pursuant to the directions of this Act, shall in
any manner whatever be altered so as not to correspond with all the
particulars contained in the certificate of her registry, orif any alteration
shall take placé in the ownership of any ship or vessel, or of any share
or shares thereof, in such cases such ship or vessel shall be registered de
novo in manner hereinbefore required as soou as she returns to the port
to which she belongs, or to any other port within the territories of the
East India Company,on failure whereof such ship or vessel shall be deem-
ed 1o be a ship or vessel not duly registered, and any person making use
of a certificate for the purposes of any ship or vessel which has been
granted in respect of the same, after the same ought to have been regis-
tered de novo, shall be liable on conviction before any Justice to a
penalty not exceeding 5,000 rupees recoverable as aforesaid.

XXII. And whereas great inconvenience may arise from the Regis-

Registration de
noVo.

Testimony of Re-

tering Officers being served with subpeenas requiring them to bring with sistering Otficers,

them and produce, on trials in Courts of Law velative to the ownership of
vessels, or otherwise the declarations required to be taken by the owners
thereof prior to the registering thereof, and the books of registry, or copies
or extracts therefrom. And whereas it would tend much to the dispatch
of business if the attendance of such Registering Officers with the same
upon such trials were dispensed with, it is therefore hereby enacted, that
the Registering Officer at any port or place, and the person or persons
acting for them respectively, shall, upon every reasonable request by any
person or persons whomsoever, produce and exhibit for his, her or their
inspection and examination any declaration made by any such owner or
owners, and also any register or entry in any book or books of registry
required, and shall upon every reasonable request by any person or per-
sons whomsoever, permit him, her, or them to take a copy or copies, or
an extract or extracts thereof respectively, and that the copy and copies of
any such oath or declaration, registry or entry, shall upon being proved
to be true copy or copies thereof respectively, be allowed and received as
evidence upon every trial at law, without the production of the original or
originals, and without the testimony or attendance of any Regiat%ring

Cery
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Officer, or other person or persons acting for them respectively, in all
cases, as fully and to allintents and purposes as such original or originals
if produced by any Registering Officer, or other person or persons act-
ing for them, could or might legally be admitted or received in

evidence.
~

falsely make declaration to any of the matters hereinbefore required to
be verified by declaration, or if any person or persons shall counterfeit,
erase, alter, or falsify any certificate or other instrament in writing re-
quired or directed to be obtained, granted, or produced by this Aet, or
ghall knowingly or wilfully make use of any certificate or other instru-
ment 80 counterfeited, erased, altered, falsified, or shall wilfully grant
such certificate or other instrument in writing knowing it to be false,
such person or persons shall for every such offence be liable on convie-
tion upon information as aforesaid to a penalty not exceeding 10,000
rupees. And if any such offence be committed by the owner of any
ship or vessel, the certificate of such ship or vessel shall thenceforth be
__‘Lvholly void.

registered under this Act, or sailing under the British Navigation Law,
shall come to be owned by a Native Prince or State, or by any subject of
such Native Prince or State as aforesaid, it shall be lawful for the Go-
vernor of Fort William in Bengal, or for the Governor in Council of any
Presidency to continue to such ship or vessel the privileges and advan-
tages of a British ship for the purposes aforesaid by a pass to be issued
under the Company’s Seal and subscribed by a Secretary to Goverment,
stating the voyage or voyages for which the same is to have effect, and
the period for which it is to last; and it shall be lawful for the Gover-
nor of Fort William in Bengal, or the Governor in Council of any Pre=
sidency, to issue a similar pass conferring the privileges and advan-.
tages of a British ship for the purposes aforesaid under this Act to any
ship or vessel built within the dominions of such Native Prince or State,
and owned by such Prince or State, or by any of their subjects, provid-
ed always, that the ships belonging to Native Princes or States, or their
subjects, in respect of which passes may be granted under this Act shall,
during the voyage or voyages, or the period for which any sach pass shall
be granted be commanded by a subject of Her Majesty for whom the.
Governor General in Council has power to legislate.

XXV. And it is hereby enacted, that the fees demandable in respect
of the granting any certificate or pass under this Act shall be fixed from
time to time according to the directions of the Governor General in
Council, but so that the same shall not exceed the amount of fees now
pavable for registering or granting passes to ships or vessels at the
different Presidencies.

vessels registered under this Act, shall be deemed to belong to the
ports at which they shall be respectively registered. And all ships er
vessels being registered or in respect of which passes may have bees
granted which are unexpired at the time of passing this Act, shail for
the purpose of being deenied British ships be deemed to belong to the
ports at which they may have been registered or when passes shall have
been granted which are unexpired, at which such passes may have bees
respectively granted. And such ships or vessels built and owned as
required

g t
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) , shall continue subject
%o all the rules in force at the respective Presidencies before the passing

of this Act, touching the registering, neasurement, granting passes
or other requisitions in respect of the same, and shall not be subject to
the provisions of this Act, or any provisions of the Statute law, a com-
pliance with which may heretofore have been necessary in order that

ships or vessels built and owned ag aforesaid might be deemed British
ships for the purposes of trade.

PROCLAMATION,

The Governgr General of India in Couneil hereby declares that all
=hips and vessels built or to be built within the limits of the Charter of
the Fast India Conpany (as those limits are defined by the Statute 3d
and 4th of Queen Victoria Cap. 56, entitled * An Act further to regu-
late the trade of ships built and trading within the limits of the Eass
India Company’s Charter,”) being owned by Her Majesty’s subjects for
whom the said Governor General in Council h i

British ships for all purposes of trade withi id limi

n the said limits, including
the Cape of Good Hope and the territories and dependencies thereof,



